
Kalam Ansari-vs-State of Assam

Misc (Crl) Bail Case No 598 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER
23-LL-2022

This is a petition filed u/s 438 of CrPC with prayer

for an order to release accused/petitioner Md Kalam Ansari

on bail, in the event of his arrest in connection with

Dhekiajuli PS Case No. 320/2022 uls 3791429134 of IPC,

rlw L1(I) of Prevention of Cruelty to Animal Act.

The called for case diary has been received.

I have heard the learned Counsel for the accused

and also the Iearned Addl PP for the State.

The facts of the case, in brief, are that on

23-t0-2022 an FIR was lodged by one Sufia Khatun at the

Dhekiajuli PS stating therein that on 22-t0-2022 at about

",11 
pm, her cow, which was pregnant for eight months, was

stolen from her house. When the informant searched for

her cow in the morning, she found her to be slaughtered

and distributed in the house of accused Tufan Ansari and

Kalimuddin Ansari. The eight months old fetus was found

inside the paddy field near their house. The loca! people

apprehended the accused Kalimuddin Ansari and handed

him over to police. The other accused persons fled away.

Based on that ejahar, Dhekiajuli PS Case

No.320/2022 was registered u/s 3791429134 of IPC, rlw

11(I) of Prevention of Cruelty to Anima! Act.

/n



Accused Katam Ansari is apprehending his arrest

since he has been repeatedly asked by the IO to appear in

the police station.

However, the case diary does not reveal any

incriminating materials against the accused/ petitioner

Kalam Ansari. As such, it is hereby directed that the

accused/petitioner Kalam Ansari shall be released on bail

of Rs.20,000/- with one surety of Iike amount to the

satisfaction of the IO in the event of his arrest in

connection with Dhekiajuli PS Case No. 32012022 u/s

3791429134 of IPC, rlw 11(I) of Prevention of Cruelty to

Animal Act, subject to the following conditions that :

i) the accused/petitioner shall appear

before the IO within 7 days of this

order and he shall co-operate with the

investigation;

"' ii) the accused/petitioner shall not make

any inducement, threat or promise to

any person acquainted with the facts of

this case so as to dissuade him from'

disclosing such fact to the Court.

Inform the IO accordingly.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed of.

Add I Ses$onSrud ge(FTC),

Sonitpur, Tezpur


